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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(Directorate General of Foreign Trade)
CORRIGENDUM NOTIFICATION
New Delhi, the 24th February, 2026
No. 60 /2025-26 dated 23.02.2026

Subject: Corrigendum on Rationalisation of RODTEP rates - reg.

S.0. 1124(E). —In exercise of the powers conferred by Section 5 of the Foreign Trade
(Development and Regulation) Act, 1992, read with Para 1.02 of the Foreign Trade Policy 2023, as
amended from time to time, the Central Government hereby notifies that the reduced rates and value caps
notified for the RoDTEP Scheme under Notification No. 60/2025-26 dated 23.02.2026 would not be
applicable to the export falling under ITC HS Chapter 01 to 24.

2. All other provisions of the said Notification shall remain unchanged.

Effect of the Notification: The reduced rates and value caps of RoDTEP benefits notified under
Notification No 60 dated 23.02.2026 are not applicable for the export products falling under ITC HS
Chapter 01 to 24.

This is issued with the approval of the Hon'ble Minister of Commerce & Industry.
[F. No. 01/94/180/019/AM26/PC-4]
LAV AGARWAL, Director General of Foreign Trade & Ex-officio Addl. Secy.
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